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INTRODUCI'lON 

I, the Chairman, Committee on Public Undertakings having been autho­
rised by the Committee to submit the Report on their behalf, present thia 
Twmrty third Report on A¢on Taken by Go'YmUllent on the recommenda­
tions contained in the Sixth Report of the Committee on Pablic Under­
takings (Sixth Lok Sabha) on Galloping rise in foreign tours and costs 
1hereof undertaken by officials of the Public Undertakings. 

2. The Sixth Report of the Committee on Public Undertakings was 
presented to Lok Sabha on the 20th April, 1978. The replies of Govern­
ment to all recommendations contained in the Report were received on 23rd 
December 1978. The replies of Government were considered by the Sub­
Committee on Action Taken of the Committee on Public Undertakings and 
this Report adopted by them at their sitting held on the 7th March, 1979. 
The Report was finally adopted by the Committee on Public Undertakings 
on the 12th March, 1979. 

3. An analysis of the Action Taken by Government on the recommen­
dations contained in the Report of the Committee is given in Appendix 1I. 

4. There has to be a review of foreign tours of executives of all public 
enterprises since 1975-76 by an indeJ)!mdent nodal agency like the Bmeau 
of Public Enterprises to see how far these were warranted and to take 
suitable deterrent action wherever it is not found to be so. In future the 
tours of Directors should be subject to prior approval of Government and 
the number thereof restricted to three not exceeding 30 days in all in a year 
as in the case of Chief Executives and that prior approval of the Board of 
Management should be obtained as a rule for the tours of other officials. The 
annual reports of the undertakings should indicate the particulars of exp­
enses incurred on foreign tours and the results achieved thereby in order 
that the Parliament and the public may have an idea of the efficacy of such 
tours. It is hoped that all this would bring about a healthy check on 
wasteful foreign exchange expenditure which we can ill-afford. 

NEW DEun; 
21st MlII'Ch, 1979 
PluJlgunJJ 30;1900 (S) 

JYOTIRMOY DOSU, 

Chairman, 
Committee on Public Undertakings. 

(vii) 
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REPORT 

This report of the Committee deals with the Action Tabn by GoverD­
meat on the recommendations contained in the Sixth Report of the C0m-
mittee on Public Undertakings (1977-78) on "Galloping rise in 'foreigD 
tours and costs thereof undertaken by officials of the Public Undertakings". 
which was presented to Lok Sabha on the 20th April, 1978. 

2. Action Taken notes have been received from Government in respect 
of all the nine recommendations contained in the said Report. These have 
been categorised as follows:-

(i) Recommendations/observations that have been accepted by the 
Government. 

Serial Nos .. 2, 3, 4, 5, 6, 7 and 8. 
(ti) Recommendations/observations which the Committee do not 

desire to pursue in view of Government's replies. 

Serial Nos. 1 and 9. 

3. The Committee WIll now deal with the action taken by Government 
on some of their recommendations. 

A. Delay in nbmissioD of IDfarmation to the ColIIIIIittee 

Recoaune8datioR at SeriIII No. 1 (Paragraph 20) 

4. The Committee on Public Undertakings considered that DOD-SUppIy of 
Juformation by 72 Public Undertakings on certain points asked for by tho 
Committee even after a period of three months amounted to withholding of 
information which was very vital for accountability of Undertakings to 
Parliament. This in the opinion of the Committee amounted to a contempt 
of the Committee and was reprehensible. 

S. In their reply, the Government have stated as follows:-

"Material from 72 enterprises, which could not be furnished by tho 
20th March, 1978, has since been collected and transmitted to 
the Lok Sabha Secretariat. Reasons for not submitting the 
information bv these 72 enterorises within the time indicated 
by the Lok Sabha Secretariat have also heen obtained from tho 
Heads of the respective enterprises and furnished to the Com-
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mittee's Secretariat [vide BPE's letter No. 2(106) /77-BPE· 
(GM-I) dated the 23rd April, 1978.1 All the Pu.blic &ter-
priJes tried to furnish the relevant infonnation within the time· 
allotted to them anet po intention to withhold any-, 
thing from the Committee. As the informatioa called for from 
the Public Enterprises "'l1OS. fiir three years and on a number 
of points, and had to be collected by the Public Sector Enter­
priS~ ~o~ f!!eir re~tive units/offices . lOCated ' througJiout 
the length and 'breadth of the country, it took some time -fdt 
the Polillc Enterprises to' submit the informatiooC'omplefe iii' all ~tS.!; . ,. . ~ 

'P . i 

6. TIle Committee wish to draw attention to their comment contained 
;Ja ........ six of tlteir Seventeentlt RepOrt :4'bich is reproduced 1teJo :-

'"The Committee cannot but take a ~ vi~)V. of ~ ~~~~ 
delay on the part 0 the 72 undertakings. The explamitiODS! 
tendere.d display a sense of km,po~ ~ ~pera­
tion for :reasons no.t understandable, ~ i;l not ~ve to 
proper accountability to Partiament, and ought therefore to be 
anbed As ing there were genuine ~difticoJties in furnishing 
the ~ iaIonnatjon caUecJ fo , ~y should ~e at ,~ tried 
to ~nr a pd part of it .in time .and on ~ own come up 
with the explanation wen before the stipulated date. It should 
not have been left to the Committee to seek ana 6tain an ex­
P!lmation. The matter sho~d be bl'Ou.ght ~o ~ tic c4 
Cabinet Minister concerned," 

7. As the Committee could not go. into the details of expenditure 011 

'foreign trInteIs by execu6ves 0'- these 72 undertaJdngs owing to their belated 
submission they desire thl!t ~ ~PE should cri~y exa~!le them in the 
tight 0( tbeir observations in the Sixtb Report as weB as in this Report and 
..... ,.. ~taI!Ie act,ion j faken wbefeyer w~tetl. 

B. • eed fot' Stri~ter Scrutiny of Foreign T4Urs 
RecommendatioDS at (Serla.I No . 3, 4, 5, 6 ~ 8) l!I 

( (Paragraphs 22 ~. 27, 2-9 ~ 3O~ ~ 

8. Taking note of vast increase in the expenditure on foreign travels the 
Committee urged that Government should keep strict watch in the matter. 
The Cplpmittee ! urt:her emphasised that i! was ess,.eptial that ex~sive and 
frequen~ tours ;py s~ior officers shou}d be s,}~ and . tha~ ~Government 
'Should put ab end to trips abroad on frivo ous groundS. 

" r .. "...... ~ * 

9. la this connection they recalled the fCCOlDIDenclfl,tion. contained in their 
'8Sth ;Rep<¥:t. (i~75-76). that "Government sho1.¥ crit~calJy e~aJ!line the pro­
~s to.: foreign tours If~eivecl .from the Public Un,dert~ and only if , 



+ 
.. ~~ mat" ~AQ¥r is lIPS9lpjety~~~, in~e,1f!'!er 
~ q! tJie. ~1:lIic Undertakings, ~ should allow a lJ1ini.nJum numbe{ qf 
~~ to 'go abtoad for a s4011 c;!w:aqon," The Committ~ {urtJJer desire4 
eat 'QJt ~es aft,?, 1975-76 shqpJ.g ,be critically revie, ed. . ' ., 

). 

10. In their reply the Government inter-alia informed the Committee as 
fOIlOWs:- ' . " 

l 
" . . ' . The Goveminent has once again examined this issue. A cop¥, 

of the latest instructions issued to the concerned Ad~nistrativ 

Ministries is enclosed (See Appendix I). .Ln brief the Govern­
ment has indicated to the Administrative Ministries that-

(a) the foreign tours of the Chief Executives, i.e. Chairman and 
Managing Directors of the enterprises, in future, may be 
undertaken only with prior approval of the Secretary of 
tlie concerned Administrative Ministry. In exceptionally 
urgent cases, however, where it is not possible to obtailb 
prior approval of the Secretary of the cpncerned A,dminis-
trative Mil)i§try, ex-post facio approval may be obtained at 
the earliest; 

(b) the number and duration of such foreign visits be restricted 
to three in number of 30 working days in a whole year; 

11. It was further stated that the Government was also examining the 
-question of extending the abovementioned restrictions regarding prior aP':, 
proval and number and duration of foreign visits to the Directors of the 
Public Sector Enterprises: 

12. The Committee recommend that the abovementioned restrictions 
sbould also be imposecJ on the Directors of the Public Undertakings forth­
wiIh. 

13. ~ol)g the ~deWtes issued by the Government, the following is also 
incluc;led:-

"(e) the foreign tour programmes of other executive/officers of 
the enJefJ?rises ~Y contin,l)e to be approved and sanctioned 
at~r a , ~ . d and thorough persona) scrutiny in each i':!divi., 
dual c~ by the Chairman/ Chi.ef Executive of the enterprises 
as bithertofore." 

.• 1, • -q,e ~}II; Jl;9.6itive in their mind that priOr approval of the 
~ f1!. ~~ fotiopjgn t~ by ~cers o~ than Chief Executives 

, be 9bUf.ned as a rule. 1be Committee would require ~ Gov~J,1I­
~.~ 0,. the ~ to ~ more vigilant with a "jew to see;.pg t~ "re is DO wasteful expenditure on this account. 



U. Iu reprds ieriew dl c:aRs .of tours' IIiIa 1975-76 tbi GoY ......... 
Dve staled that the PUblic Sector Enterprises have reported that the 'If-
view has revealed that these were undertaken for bonafide official bUs~ 
ness and with the approval of competent authorities as per procedure fir 
force. 

.0 
16. TIlle Co1llllliUee consider it took l1li absml preposition tllattlle re't'iew 

of dais Idad WIllS left 60 be done by the PUblic Undertakings themselves. 
11is can be doae satisfaaOriIy only by an independent nodal agency like· 
the Bureau of Public Enterprises as suggested elsewbere in this Report. 

C. ADauaI Reports to be made more Informative 

Recommendation at Serial No.7. 

(Paragraph 28) 

17. The Committee recommended that expenditure on and particulars; 
of all foreign travels including purpose of such foreign travels should always­
be clearly narrated in the annual reports of the Undertakings. 

18. While accepting this recommendation, the Government have stated 
that "administrative Ministries are being advised to ask the Public Sector 
Enterprise under them (0 comply witn this." 

19. 'I1le Committee would insist that sanual report should also indicate' 
the results achieved by foreign tours in each and every case together Wi. 
total expenses in onIe.r that the Parliament., the Administrative 'Miaistries. 
and the public may have an idea of the efficacy of such tours. 

D. Critical Review of Tours already undertaken 

Reco1lUllelldation at Serial No.9 (Paragraph 31) 

20. Having understood that there were some habitual frequenters, the 
Committee recommended that they should be identified and deterrent action 
taken against them. The Committee further recommended that anybody 
found undertaking foreign tours which are not considered absolutely essen­
tial should be required to repay expenditure, if incurred, from his salary 
and allowances. 

21. The Government in their reply stated that "in view of the revised 
instructions which have been issued by the Government for the regulation of 
foreign tours it is expected that the occasions of the type refeqed to in this 
recommendation would not arise." 

22. TIte Committee are of Ole view that. critkal examlnatimt 01 ~ type 
suggested b them on the basis of the reply to recommeadatioD at Seriar 
No. 1 alone can bring out whether an actiOll is W8I'I'IIIlted. 1.bey there­
fOJ:e l'tICommend that it should be done by the Burean -of Pubic Eaterprise8 
for all the Public Undertalcings. 



• 
RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 

ACCEPTED BY TIlE GOVEIDqdENT 

~ (Serilil. No. l, Pangrapla 11) 

The Committee are of the view that while there may be some justifi­
cations for visits abmad by some of the undertakings, the large scale and' 
frequent foreign visits on these grounds by top executives of public under­
takings on one ground _ or the other appear to be an excuse ,by all the exe­
cutives for going abroad. The Committee would strongly recommend 
that Government should strictly scrutinise proposals before sanction for­
tours abroad are accorded. One such glaring example is that of a very 
&e-Dior Medical Officer going to Paris to bring back a Key Punch Operator­
who was under treatment there. The Committee also find that the pur­
pose of visit of the General Manager, Delhi Road Transport Corporation 
to United Kingdom during the year 1975-76 has not been stated. Simi­
larly in the case of Life Insurance Corporation of India though the pur­
pose of visits of the officers has not been indicated, the expenditure of 
'&!. 1,04,854 during 1974-75 to 1976-77 is shown as "air travel expenses 
incurred by the Central Office." The Committee would like to know the' 
reasons for these visits. 

Reply of GoVerDllleDt 

The ~blic Sector Undertakings, in general, have reported that the­
foreign tours by their executives are undertaken only when absolutely­
necessary for bona (ide official business such as: 

(i) discussions with foreign collaborators, suppliers and the World' 
Bank authorities for finalisation of tenders/contracts/agree­
ments; 

(li) expediting of supplies and inspection of equipment for various. 
projects under execution; 

(ill) inplant training of officials in concerned technology; 

(iv) for providing technical consultancy sel'\ices to different foreign: 
countries; 

5 



• 
(v) iu CODDCdioD with Intemati0ll81 Seminars, exhibitioos aud for 

boosting export of industri1d products; 

(vi) as members of export tecbeical teams. 

:J'roposa4 for viaila to foreip COWltries are thorougbly. scrutiImed from 
the angle of necessity and iucscapability. In respect of foreign tours of 
executives other than Chief Executives of the Public Enterprises, prior ap­
proval of the Cbaimten and Managing Director /Board of Directors as 
aecessary, is taken. In case of Chief Executives, they have to inform the 
Administrative Ministry /Depaitment colICemed sufficiently in advance of 
their intended tours so that, if need be, the concerned Ministries could 
issue appropriate instructions in this regard. 

Indian Airlines have reported that the Key Punch Operator whose 
case has been referred to in the above recommendation, a young lady em­
ployee, who had gone to New York on a private vis!t on the basis of a free 
J"6$lIge entitlement of the airlines on return had developed some psychia­
tric symptoms at the Paris Airport leading to her detention by the French 
Police. The French Government did not want to send the pat;ent alo'le 
and desired a Doctor to accompany her to India. The Indian Embw;y 
in Paris came into the picture and the Indian Airlines complied with their 
request. The Doctor also an airlines employee, travelled on a free pas­
sage entitlement. The total expenditure in~urred by way of dearness 
alJowance, airport charges etc. was Rs. 824 only. 

The facts relating to the visit of the General Manager. Delhi F.0ad 
Tran;port Corporation to the United Kincdom during the year 1975-76 
are that on receipt of an invitation of Government of United K;ngdom, a 
team of Indian Road Transport Managers was deputed to visit that coun­
try in September, 1 fT75 for studying various aspects of transport problems 
there. The then Generl!l Manager, Delhi ROad' Transpon Corporation 
was one of the members 6f this team. On their return the team submit­
ted a report to the Government of India concerning the transport prob­
lems faced by their Government and how they were solving them so that 
this country could Jearn from U.K. experience. 

The Life Insurance Corporation bas intimated baving explained the 
position in the matter of supply of information to the Committee vide let­
ter Secretarial/299(u) of 13th June, 1978 from the C1tairman of the L.l.C. 
of India to the ClJairrnan of the COPU. Besides, the details of foreign 
tours during 1974-'75 to 1976-77 of its officers drawing more than 
Rs. 1800 per month have also been furnis)YO-d to Shri H. G. Raranjpe, Jt. 
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Seaetary, Lok: Sabha Sectt. vide copy of letter No. Secretarial 299(ii),. 
dated 15-6-1978. 

[MiDistry of FUWlce, Bureau of Public Enterprises O.M. No. 2(38)/78-
BPE (GM-I) dated the 22nd December, 1978.1 

As regards the expenditure furnished !by 85 undertakings on foreign 
1:r'aVt:1S, tIiC Coinimtte'e 8re PertUrbed to note that an expenditure of 
Rs. 356.44 Jak:bS was incu:rred dtuiiig the years 1974-75, 1975-76 and 
1976-77 'oil. ftWefp traVels by Chairman/Managing l>irector and officen 
drawing a J;ay more tJwi. Rs. 1800 Per mnth. 

The Committee are deeply pertu~ to note that the e~nditure on 
foreign travel has gone up year after year. The average expenditure per 
UDdertaking has risen from Rs. 0.T7 lalms in 1974-75 to 'Its. 1.12 lakhs 
in 1975-76 and Rs. 2.30 lakhs in 1976-77 thus registering an increase of 
nearly 200 per cent in 1976-77 as compared to the position obtaining ia 
1974-75. It is all the more disquieting that this abrupt and sharp increase 
in the expe~ture in 1976-77 was during the period when emergency was 
kept in vogue with lot of fan fare. It appears that the Government instead 
of tightening the finandaJ. .control over travels· abroad showed laxity with 
the result that the expenditur:e shot up at a ganoping speed as CODlp8red' 
to the year 1974-75. The Committee deprecate this and require that 
Government should put an end to triPs abroad on frivolous grounds. 

lteco ............... (Serial No.4. Pataguipll 24) 

The Committee is positive that had the administrative Ministries strict­
ly implemented the recommendation of the Committee on Public Under­
takings made in their 85th Report (1975-76) that "Government shoul!! 
criticaJly examino the proposals for foreign tours received from the Public 
Undertakings and only if they are satisfied that a proposed tour i~ abso­
l1IId:y necessary in the larger interest of the Public Undertakings, t~~' 
abould allow a minimum number of officers to go abroad for a short dUfJ­
tiOD," the expenditure on this account would haVe! been much less. 'Ibis: 
is a serious lapse and failure on the part d. the Government. The COm-
mittee would like that all cases after 1975-76 should be reviewed criticallv. 

, 1l1li (Serdl No.5, ........ 25 .... 26) 

The Committee are all the more disturbed to find that some of the 
uiUtertakings have incurred very heavy expenditure 00 foreign travel. 
Ainoa.g the 30 unc!ertaJdnp, which had incurred expenditure 00 this ~. 
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'ClOUDt beyond Rs. 1 lalch during each or any of the three years viz. 1974-75. 
1975-76 and 1976-11, there are as many as four undertakings (viz. EJec-

1rODics Trade and Technology Development Corporation Ltd., !Engineers 
lDdia Ltd., Bharat Heavy Electricals Ltd., and Engineering Projects India 
Ltd.) which crossed the limit of Rs. 10 lakhs. Four undertakings (viz. 
Hindustan Aeronautics Ltd., Metallurgical and Engineering Consultants 
(India) Ltd., Minerals and Metals Trading Corporation of India Ltd .. and 
projects and Equipment Corporation of India Ltd.), incurred expenditure 
between Rs. 5 lakhs to Rs. 10 laths on this account. TIle Committee wonld 
like to urge that the. expenditure incurred by these undertakings sbould be 
thoroughly scrutinised with a view to ensuring that lhe visit abroad was· 
essential and in the best interest of the public Wldeataking/Wuntry and that 
the minimum number of persons undertook the visits. In cases where toms 
were not necessary, the responsibility should be fixed by the controlling 
authority under advice to the Committee. 

It is also essential that excessive and frequent tours by Senior Officers .. 
shOUld be stopped. . 

Reco ... tiod (Serial No. 6, Paragraph 17) 

The Committee in their 85th Report recommended that "the officers 
'wbo go abroad should be asked to submit, on retum, detailed reports on 
1heir tour to the Board of Directors and the administrative Ministry con­
'c:emed who sbould evaluate the reports critically." The Committee are not· 
aWare whether their above recommendation is beiDa followed in letter and 
'lpirit. But considering the galloping rise in expenditure on foreign travels, a 
·aood part of which should have surely been avoided, the Committee have 
'DO heaitation in further recommending that in order to oversee the expendi­
ture, the Secretary of the administrative Ministry should personally scruti­
Disc each and every case. 

Reeo ............. (Serial No.8, PanIgnIpIB 29 and 30) 

Frittering away country's foreign exchange resources should constitute 
a serious peDal offence. Remedial measures should be taken in this di­
rection. While going through the particulars received from the Public' 
"Sector Undertakings covering foreign tours and travels flbroad, tbe Com­
mittee are much constrained to see tbat the foreign tours and travels, by 
Public Sector Executives bave increased by 'Leaps and bounds'. Un­
'doubtedly the number of toUTs that have been undertaken, could have· 
'been considerably reduced. 

Tbe foreign exchange that we have could be best utilised for starting 
<>Uf heavy and core sector indU$triE'~ for importation of technical know­
how in certain higb priority area whicb is not availa~e in the Wtrotry .. 
"'I1Iie Committee, therefore,· deprecate the practIoe of such of6cers whO' 



• _VIe been undertaking pleasUre trips in the name of tours abroad. In 
future the Government should keep a very strict eye in this sphere because 
it is not only a waste of our precious resources but at the same time it 
causes serious dissatisfaction and demoralisation amongst subord;n:ltes 
and other officers who are deprived from making such tours. 

Reply of Government 

,The observations of the Committee have been brought to the notice 
Of the Ministries and also to the Public Sector Enterprises, 

, - ,., .. ""'!': _ I I· ',' .' ~:"" ... ", ... ,_. 

Regarding the' ~{)nimlttee's observations made 'in the 85th Report 
{t975-76), it is submitted that,the Government had duly explained the 
f9Sition. v~ its reply to Recommendation No. 48 of the said Report., In 
general, however, the public sector enterprises have ICpoIted that the r~ 
view of cases of foreign tours after 1975-76 has revealed that these were 
.undertaken for bona /ide ofticial business 'and with the approval of com­
petent authorities as. per . procedure. in force. 

" However, the Government have once again examined this issue. 'A. 
copy of the latest instructions issued to the concerned Administrative MiD­
istries are enclosed (vide Appendix I). In brief the Government has inm-
eated to the Administrative Ministries that:-

(a) the foreign tours of Chief Executives, i.e. Chairman and MaD­
aging Directors of the enterprises, in future, may be under­
taken only with prior approval of the Secretary of the con­
cerned administrative Ministry. In exceptionally urgent cases, 
however, where it is not possible to obtain prior approval of 
the Secretary o'f the concerned Ministry, ex post jfJCtO appr0-

val may be obtained at the earliest; 

(b) the number and duration of such foreign visits be restricted to 
three in number of 30 working days in a whole year; 

(c) the Government nominees on the Board of Directors of the 
concerned public enterpris~ be entrusted with the task of 
ensuring observance of the above mentioned limits; 

(d) the foreign tour programmes of other executives/officers of 
the enterprises may continue to be approved and sanctiODed 

after a detailed and thorough personal scrutiny in each indivi­
dual case by the Chairman/Chief Executive of the enterprises 
as hithertofore; 

(e) a statement of foreign visits alongwith reports of the concern­
ed officers, i~dicating \lccomplishment of tasks undertaken/ 
execu~ during such tours, be placed before the Board of. 
DirectOrs of the entcrprilcs in its monthly mcctiDpj 
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(f) the Government nominees on the Board will keep a vig1bibi 
eye to prevent any wasteful expenditure 011 foreign travel. 

Government are also examining the question of extending the mo.o­
mentioned restrictions regarding prior approval and number and duratioa 
of foreign visits to the Directors of the Public Sector Enterprises. 

[MiDistry of Fmance, Bureau of Public Emerprises O.M. No. 2(38)/71-
BPE (GM-I) dated the 22nd December, 1978.)< 

Rec:o- .... IiD. (Serial No. " (Pa .... 21) 

The Committee further require that expenditure 011 arid particulan at 
1m fcnijn travels including ptuposc of such fai'eign travelS shoutd attifS· 
be clearly narrated in the annual reports of the Undertakings. 

GoYernment accept this recommendation. Administrative Ministries lri 
being advised to ask the Public Sector Enterprises nuder them to comply with 
tbia.· 

[Ministry of P"mance, Bureau of Public Ent.::rprises O.M. No. 2(38)/711-
BPE (GM-n dated the 22nd Decem.ber, 1978.1" 

"'Th' Bure'W of Pub tic Enterprioeo inlOr:ned the Committee on !loeb March, 1979 .... 
thea- in'truetions have liDce been inu<d 0Il1he tI6th February, 1979. 



ID 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE 

00 NOT DESIRE TO PURSUE IN VIEW OF GOVERNMENTS' 

REPLIES 

Recommendation (Serial No.1, l'anlgnph 10) 

The Committee are constrained to bring on record ODCe again that out 
of 172 public unde~ings which were asked on 23rd December, 1977 to 
furnish information to the Committee on Public Undertakings the detans 9f 
expenditure on foreign travels undertaken by their respective Chairman! 
Managing Director and officers drawing more than RI. 1800 per month 
during the years 1974-75, 1975-76 and 1976-77, only 100 undertakinp 
'have furnished such information upto 20th M,arch, 1978. In respect of the 
remaining 72 undertak.ngs which have not furnished the requisite informa­
tion by the due date, the Committee would like to reiterate the following 
observations made in their 1st and 4th Reports (Sixth Lok Sabba) that:-

• 
"The Committee considered ,that deliberate non-supply of informa­

tion even ,aiter a period of three months amounts to withhold­
ing of information which is very vital for accountability of 
undertakings to Parliament. This may amount to a contempt of 
the Committee. This, in the opinion of the Committee, is 
reprehensible. " 

Reply to Gofe~ 

Material from 72 enterprises, which could not be furnished by the 20th 
March, 1978, has since been collected and transmitted to the Lok Sahi¥'-
Secreatriat. Reasons for not submitting the information by these 72 enter­
prises within the time indicated by the Lok Sabha Secretariat have also been 
obtained from the Hl1ads of the respective enterprises and furnished to the 
Committee's Secretariat vide BPE's letter No. 2(l06)/17-BPE(OM-I) 
dated the 23rd April, 1978. All the Public Enterprises tried to furnish 
the relevant information within the time allotted to them and there was DO 
intention to withhold anything from the Committee. As the information 
called for from the Public Enterprises was for three years and on a number 
of points, and had to be collected by the Public Sector Enterprises from 
their respective units/officers located throughout the length and breadth of 

11 
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die COUDtry, it·took some time for the Public Enterprises to submit the 
iDfonnation complete in all respects. 

[Ministry of Ymance, Bureau of Public Enterprises O.M. No. 2(38)/78-
BPE(GM-I) dated the 22nd December, 1978.] 

.,., IIdatioa (Serial No.9, PJII'IIII'lIPh 31) 

It is also understood that there are some h.abitua! frequenters. These 
officiala should be identified and deterrest action should be taken against 
them. In any case 110 person belonging to 'Public Sector Undertakings 
should be allowed to go abroad without clear approv,aI of the Secretarty of 
the Ministry who in his turn also should obtain approval from his Minister. 
In urgent cues foreign tours may be undertaken by the olficers of the 
public 1IJIdertakings and expost facIO sanction of the Ministry /MUWiter 
should be taken .at the earliest. Anybody found undertaking foreign tours 
which are Ilot considered absolutely essential should be required to repay 
eJttleDctiture, if ineurred, from his saUlry and allowances. 

18 ·WeAv of the revised instructions which have been issued by the Gov­
ernment for the regulation of foreign tours it is expected that the occasions 
ol dto typo referred to in this recommendation would not arise. 

[MInistry of Finance, Bureau of Public Enterprises O.M. No. 2(38)/78-
BPE(GM-I) dated the 22nd December, 1978.] 



IV 

RECOMMENDATIONS IN RESPEcr OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE 

NIL 

.13 
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~ATIONS IN RESPECf OF WHICH REPLIES OF 

GOVERNMENT ARE AWAITED 

NIIW DBLm." 
211t March, 1979 

PhtIlguna 30, 1900 (SMa) , 

-NIL-

14 

JYOTlRMOY BOSU, 

Chairman, 

Committee on Public Undertakings 



· APPENDIX I 

[Vide reply to recommendation at Serial No.8] 

Ministry of Finance (Vitta Mantralaya) Bureau of Public Enterprises 
(Sarkari Udyain Karyalaya) O.M. No. BPEiGL'()18177IMANI9(31)1 
76-BPE GM-I) dated the 18th December, 1978 regarding Toun abroad of 
incumbents of top posts in public enterprises. 

The undersigned is directed to refer to this Ministry's O.M. of even 
number dated 8th August, 1977, on the subject mentioned ~bove. Under 
these instructions the public sector enterprises were empowered to authorise 
their executives to undertake foreign travel and apply to the Reserve Bank 
of India for the necessary foreign exchange. The Olief Executives, I.e. 
Chairmen and Ma!IIging Directors were, however, required to intimate the 
Ministry concerned in advance about their foreign tours so th,at the Ministry 
may, in case necessary, give aoy appropriate instructions regarding the 
time and purpose of such visits. 

2. The frequency of foreign travel by executives of the public sector 
enterprises 8'I1d expenditure thereon, when .recently subjected to a review, 
disclosed a substantial incre,ase in the incidence of foreign travel as well as 
expenditure incurred thereon suggesting the need for a stricter control. 
It may be mentioned that the Committee on Public Undertakings have also 
commented on the quantum of foreign travel by officers of the P.S.Es. This 
need not be viewed merely as a device to save monCIY !foreign exchange. 
It has also to be viewed from the .angle of absenc'e of senior officers from 
their headquarters for long periods, ~ndoubtedly, to the detriment of the 
cegular work. It has, therefore, been decided that; 

(a) the foreign tours of Otief Executives, i.e. Chairmen and 
Managing Directors of the enterprises in future may be under­
taken only with prior approval of the Secret,ary of the concerned 
administrative Ministry. In exception any urgent cases, hOw­
ever, where it is not possible to obtain prior approval df the 
Secretary of the concerned Administrative Ministry, ex pon 
facto approval may be obtained at the earliest; 

(b) the number and duration of such foreign visits be restricted to 
three in nmnber of 30 working days in a whole year; 

(c) the Government nominees on the Board of Directors of the 
concerned public enterprises will be entrusted with the talk of 
ensuring observance of the abovementioned limits; 

15 
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(d) the foreign tour programmes of other executives/officers of the 
enterprises shall continue to be approved and !\8IIctioned after 
a detailed and thorough personal scrutiny in each individual case 
by the Otairman/C8ief Executive of the eDterprise as bither­
tofore; 

(e) a lltatemeat of foreign visits alongwith reports of the concerned 
omce1'll, indicating ,accomplishment of tasks undertaken I 
executed during such tours, will be placed before the Board of 
Directors of the enterprise in its monthly meetings; 

(f) the Government nominees on the Board will keep a vigilant eye 
to prevent any wasteful expenditure on foreign travel. 

3. 'I1Ie Miaistry of Industry, etc. are requested to convey the fmegoing .. 1Ii_ Gl the Goverbrnent to the Public Sect« Enterprises under their 
••• 'W .... il"C CODtrol for ensuring compliance. 

To 

S. M. PATNKAR, 
Adviser (Fmance) 

All Miaistries/Departments of the Government M India. 
~to: 

1. The Comptroller & Auditor General of India, New Delhi. 

2. All F.AI., Administrative Ministries. 

3. alief Executives of Public Sector Enterprises . 

•. Adtiser (P), Mviser (C), Adviser (M), Secretary (PESB) 
Director (I&cR.), Director (M) and DS (C), alld PS to AS&:DG, 

Bureau of Public Enterprises. 

S. Secretary, Standing Conference on Public Enterprises, New Delhi. 



APPENDIXD 

(Vide para4 of Introduction) 

Analysis of the action taken by Government on the recommendations containe4 in the 
Sixth Report of the Committee on Public Undertakings (Sixth Lok Sahha). . 

I. Total number of recommendations 

~. Recommendations that have been accepted by Government (Vide re-
commendations at Serial Nos. 2, 3,4,5,6,7 and 8). 

Percentage to total 

3. Recommendations which the Committee do not desire to plll'1lUe in view 
of Governments' repliOl (Vide recommendations.tSeriaINos.1 and g). 

Number. 

Percentage to total 

4. IRecommendations in respect of which replies of Government have not 
been accepted by the Committee 

Number. 

Percentage to total . 

5. Recommendations in rOlpCCt of which final replies ofl Government are .till 
awaited 

Number. 

Percentage to total 

17 

9 

7 

77'7% 

NIL 

NIL 

N~L 

NIL 
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